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SHRI H. N. MUKERIJEE :
have not heard the Ministry yet.

But we

MR. SPEAKER : [ am not putting
the motion to vote now. I would certainly
like to hear the hon. Minister.

But before I call him, 1 would like to
say a word in regard to the amendment.
It seeks to refer it to the committee for a
particular purpose. The committee has a
right to take decisions. We cannot tell
the committee here ‘Do this or do that'.
Let us hear the hon. Minisier about that
point.

SHRI S. M. BANERJEE : The Essen-
tial Service Maintenance Bill may be cir-
dulated for eliciting opinion thereon.

DR. RAM SUBHAG SINGH : As re-
gards the point made by the leader of the
S.8.P,, and the assurance I have given in
that letter, I adhere to that in toro. What
Shri H. N. Mukerjee has said is covered
by that and that also covers the point
raised by Shri Madhu Limaye and Shri
Nambiar. As regards the sugur discussion
as you have said, the Business Advisory
committee will consider the matter.

Regarding the point raised by Shri
Hem Barua that there is differance of opi-
nion, 1 would only vepeat that chowpaye#
which Shri Madhu Limaye had recited,
and say that we are going to be guided by
that chowpayee ; there is no difference of
opinion on that,

SHRI TULSHIDAS JADHAYV (Bara-

mati) : About the sugar discussion. ...
MR. SPEAKER : 1 cannot assure him
of anything. 1 cannot say anything now,

The Business Advisory Committee has to
take a decision. So, how can I promise ?
Why should there be a committee if I can
promise here ?

SHRI §S. M. BANERIJEE : Something
should be said about the U.P. teachers
also.

MR. SPEAKER : I shall now put the
motion of Dr. Ram Subhag Singh to
vote.

The question is :

“That this House do agree with the
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Twenty-sixth Report of the Business

Advisory Committee presented to the

House on the 5th December, 1968.”
The motion was adopted.

12.38 hrs.

INSURANCE (AMENDMENT) BILL
—Contd

MR. SPEAKER : The House will now
take up further consideration of the follow'
ing motion moved by Shri K. C. Pant on
the 4th December, 1968, namely :—

“That the Bill further to amend the
[nsurance Act, 1938, so as to provide
for the extension of social control over
insurance carrying on general insurance
business and for matters connected
therewith or incidental thereto and
also to amend the Payment of Bonus

Act, 1965, as reported by the Joint
Committee, be taken into considera-
tion.” :

Shri Bedabrata may now continue his

speech. He has already taken about 11
minutes. So, he should be very brief
now.

SHRI BEDABRATA BARUA (Kalia-
bor) : As I have pointed out already, this
Bill answers to the minor objectives of
national policy while the major bbjectivcs of
policy are not touched by the social control
proposed in the Bill. I would like to draw
your attention to the four main objectives
of national policy, namely mobilisation of
resources, prevention of concentration of
economic power in the hands of a few
people who may be controlling an insu-
rance company which insurance company
in turn may be controlling a very dispro-
portionately large share of the nation's in-
vestible capital, elimination of foreign
interest in the insurance business which
accounts for nearly Rs. 20 crores of the
premia income of these companies, and
fourthly the expansion of the general insu-
rance business in the country, an objective

which has not been touched at all by this
Bill. :

In spite of the growth of general ln;q-;-_ 1

rance business or the creation of gener.

insurance business, the principal Act il,. .

General ipsu-
rance business has not expended except (0%

still a pre-Constitution Act,

8
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a very limited extent. At present it is only
the very rich or these people who have got
special interests who take to general insu-
rance. Crop insurance and other such
forms of general insurance which affect the
lives of millions of people have not been
touched at all by the general insurance
business so far. 1 would like that general
insurance business should touch that also.
It has not touched it so far because it is
not socially informed. 1 would, therefore,
submit that the whole general insurance
question should be approached from the
point of view of nationalising the whole
business.

Keeping in view the four major natio-
nal objectives such as the prevention of
concentration of power of the mobilisation
of resources etc. 1 do not see any alter-
native to nationalising it At the same
time, I shall not say that nationalisation
may be a very easv considering the nature
of the general insurance business. In the
case of life insurance busines premia are
taken, but there are a lot of cliimless.
claims. But in the case of general insurance
business, the claims may mount up like
anything as a resull of collusion between
the parties and the agents, and other mal-

practices. In spite of all hese things, we
have to look into this question. And we
bave to see that the L.1.C. acquires a

commading height in the general insurance
business also. Th: L LC. is alrcady
doing a lot of general insurance business,
but it should be able to acquire a comman-
ding height in the general insurance busi-
ness, and ultimately the general insurance
business should be confined to the public
sector only. At present, a business of
Rs. 15 crores is being . done by the public
sector. | bope it will be expanded and
Government will have no hesitation in
declaring as a policy that Government
departments and Government-aided institu-
tions should get their general insurance,
firc iosurance ectc. dobe with the LI.C.
only. Government can easily achieve that
I do not think that any objective of policy
will be affected by it.

1 would also suggest that the general
insurance premia should be brought down.
For instance, when fire insurance is done,
a college may do it for Rs. 20 or 30 lakhs,
and immeditely a huge amount of premi-
pm is paid, and a lot of agency commission
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is also paid. But the premium contlnues
from year to year, So, I feel that some-
thing should be done to bring done the
premia and also the agency commission.

So far as social control and policy
directfons are concerned, I feel that social
control can be achieved only wben the
objectives of social policy are kept in view.
We expect the controller to understand
the social objectives of social control,
and we can also depend upon Government
to understand and apply these objectives in
practice. But | would submit that the
powers should be so regulated that the con-
troller will be advised by people who have
weight in Parliament, such as Members of
Purliament and also by people who could
check whether the enormous powers that
have been given to the controller have been
excercised with a view to answering to the
needs of community. In my opinlon this
is very necessary, because the controller
had all these powers even before, but in
spite of ull these powers, the malpractices
have been there. So, [ feel that the cont-
roller should be advised not by men who
are prominent in the fnsurance line who
have got special interests to protect, but
by some advisory committee, a tariff advi-
sory committee or a consultative commit-
tee, but a high-powered committee which
will be able to assess from time to time
whether the limited  objectives of social
control that this Blll secks to fulfll are
being implemented in Jday-to-day practice.
The committee may consist of Members of
Parliament and other eminent people not
connected with the life insurance compa-
nics but who have the national objectives
in view. | hope Government will consider
this suggestion.

MR. SPEAKER : We had allotted for
the general discussion 2 hrs. 20 minutes,
but have already taken 3 hours. Still
one group, the S.S.P., has not yet partici-
pated. So it will be 3 hours odd. May
I take it that afier the S.S.P. has spoken,
we will close the general discussion 7 Then
we can take up clause by clause considera-
tion—1| thiok that will be falr.

Sbri George Fernandes.

ot wrk wcvfte: (vt afir) :
weqw qgvq, fr9r wwafraf o e
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[=fr ot e
frarg & fadaw & ol gewm
urE 1962 ¥ W agw ¥ gt 9 wafw
wefral & w9 & a1 #, g8 fmaerd
Fa i weEm ¥ awm R A Wy
o fedl & wd we Wi W & SuweE
. W mar o woft oft Araeht e A
1962 ¥ gq T # wgr w1 fF W
tta wwfrot ey Fafy & Ad)
gureht @t st g7 o frgerg @ &
®TH q7 IAHT UKIHI A 1 ®H
gH AT § T | AT FW oqid@ A
FIETH yaear QgUd @ AT 1064 w7
st Ao I T g & o1 fe &
gz ¥ 7Y forar war § afes wige far
mar § fagd o=afx ag sgr a1 f& WA
drar weafirgi i At 99 oy e ogd
FAET USHTHTW FEAT AT | AR 9
awdx wa¥) § df six Wiz aw 7

“If they do not go straight, then
there will be nationalisation.”

12.48 hrs.
[Mr, Deputy-Speaker in the chalr]

aq 1962 wWix 64 & g W
sawarel & fawre aga e &l &
forare ¥ Forardh o &Y @y TR AT Y #
wrar ur e ¥nie w=faar T ad
wEaTeh W & WX IE X A% T &
fod g% TSI wOT QM R
W qgt o ST N aXET ¥ QEAT
$fr 1062 Wi 64 AT WA AF W
oy 3 ¥ WY @ JEr gEIT W
ey ¥ forg fra fis foraw v 6 a@
¥ gt wft g€ wral 1 wie Wi Ay
o § witfe By mmfos faavg & ae
gt e wm vk Wi gu ded TR
ot wa T Aft R FTH WTE 3w X
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AT ER D wifed aor 1 @
YO ®) AKT W TR ¥ qgt AT
aw g% &1 afF gonrmd w1 wfa-
fafues &< @13 a1 I7% faardd 1 5fa-
fafaer wct ardr oY & ¢ &< A
¥ gark Ty i & fax SN @ &@
Tt ur g ¥ ot Frodafges @
fa=git fF gz w9 | oAd 9%
AT WIET sq a@ 9T 3 fe
TUHTHU FTA § g8 U AF T ¥
@Y == qrimr ahifs fag &7 ¥ aha-
FWH IF L A3 fag aOF &
A g d¥ A @ wr g et
g'oft am€ § feaar &7 qa1 99 ¢ Wr
T@r & 9z ga ardy 1§ 399 Af & qang
£ & or fiw ) ehw @ g e oo
gH S T W1 W1 ArEAAw g7 2 ag
AR fggeam @m L, e @ &1 @ &
wrat fegearT atararfess @y ar wfesg-
g wTINGT &) a1 W PR deqr W
A7 & el oft gear 1w afefede
X & ara @Y 7Y FwY &

& wrAar § fa gasT sgagre aga &
qqT §, M UEAT §A Fearny w1 owaArT
ar § ag ag AT §, Afew ag w2
it wad ) fearaazi gawy § ok I
aafe &ar & ¥ | Afww ¥ ag wgar 2
fe ariafa® ax & o gotn o §
&% e arg, 37 9 fEa-fer Y w1
#a1 frirn @, @ 727 &1 99 9% fem
fren &1 frgor @, 99 7 § wy w3
Ty N wrardy § oF gad gy frogwn
el I @ awy &, gEr AN gEd
feear @, @ a1 NN & O F qOHR
NegAfrait 1 aft oo & fe
ag ardwfaw &x farear ar <@ 3

e § mdwfre dx 0 feedy ¥
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e} sir aveif w1 ot gy grw @A ¥
37 A9 FEIT BT IgH Jox WY § N
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w7 W e w1 grE w@ & e
fet %1 eqvry WY wue ary, WA
gast afr-wft ey wY fwar ot R,
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¥, 91X oY ggi 9T Q' Aafaat ® arwrd
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IAF IFAT T §, 999 F FgaA1 ;g
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A DA 2, g8 T F A wEAr AW
T g, afs @ oF @ gAE
£1TH FTOAT & q1 A o mod gay I
ggar fagar 8z &Y &, " gEEwR QT
w0 & folr Jare @ sy Wik 3w T
¥ 1z Tavg W A% fAww w3 & &
AT T ULIGHAT 7 §1 AT BT
gar & guoradt §, fo ot & Twr w3
w@r g1 AR wfaal § smagie w@ oAl
gz Qfad, afes 90T g9 F w&Y A49-
@ §eiq sFoAr ) ey, oY fe @ad
7t ¥5 & gra wwif oA el @, o
fgenafager ® 3 ag wgw g e wre
gak a1 ¥ qg-are w7t Ny W Eh
forr ifearite o ow &% &3, ford
faqew &1 o1f Wil a@ grex 43, ar
T wE gt &3 A gEwfw  wwar
SAAT &1, 4Y qg AT |1E A A fw
fom feem &1 sgagiT 41 FPEERIT @
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= fa=rfasr § & oF ara sg71 R
2| WIF A7 (@i E swfagi & gre
# o) Qo &, & wigm fs Saw A
g g ¥ A fear ay foager (&w
I
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fasft dx o wod &g & fod s
g 9w gt & Wwa wEw ¥
gEwfas &7 ¥ Har  wfgd
FC FOFT §  AET AR GHT-WET
0wl & wof A €) Nqa areh Faa &
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BN AATFT, A E FU41 D AFar ¢ | I
¥ azart g @, vt A @d gu eAw
TR ¥ qaeg A wf &, w3 w@ea X A
%1 ¥ &y Famy My §, o7 ga S §w
A F aagz v g A T awa )
o fadaw & gexe A w27 wET AT
FAF Arg A sqraT R 2 FT N e
dtar wrafrat g7 W ww adf W
a¥® | # ;zar g fr gw fadow & a4-
afa® g A7 F fod gy ¥z fer ang
YT IAF A1T IT AT TH g7 F famre gy

MR. DEPUTY SPEAKER : | know
Mr. Shashi Bhushan and Shri Abdul Ghani
Duar waunl to participate. Now we have
exceeded our time limit. 1 will permit them
later, not now.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : Mr. Dcputy Speaker, Sir, I am
grateful to the Members who have partici-
pated in this debate and 1 have very care-
fully made a note of the various points
that have been made. 1 shall take up
some of those points in the course of this
reply. But in the short time that is left
before lunch, 1 would only like to take up
the last point made by the last speaker.
He said that a Controller who had
always complained in the past that he
cannol interfere or intervene in a case in
which there has been any malpractice
because he did mnot have the requisite
powers cannotl now ask for more powers.
That is & very strange argument. It is
prociscly because he could not intervene
when there was malpractice that he has
been given these powers. It Is only pow
that he has been given these powers, and
if be does not exercise them ome can find
fault with him.

MR. DEPUTY-SPEAKER : The hon.
Minister may resume his speech after
Lunch.

13.00 brs.

The Lok Sebha adlourned for Lunch 1ill
Pourteen of the Clock.
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The Lok Sabha reassembled after lunch
at Five Minutes Past Fourteen of the Ciock,

[Mr. Depaty Speaker in rhe Chair]
INSURANCE (AMENDMENT) BILL—
Conid.

SHRI K. C. PANT : Sir, before the
lunch break 1 was referring 1o the last
point made by Shri Fernandes. | shall
come back to the powers of the Controller
at a later stage. Al this stage, | do not
think, 1 should dwell on that point any
further. 1 am sorry to find" he is not here.

Now 1 want to refer briefly to another
point which he made. He quoted the
Deputy Prime Minister as having stated in
1964, when incidentally he was not o
Minister, "if they do not go straight. there
will be nationalisation”. In other words,
general  insurance companies which will
not go straight wil! be nationalised. Now,
if he has studied the pruvisions of this Bill
carefully, he will find that this has been
provided for becuuse il insurance compa-
nies do not go straight then they can be
acquired.

SHR! GEORGE FERNANDES :1s
Ruby going straight today ?

SHRI K. C. PANT : In my opening
speech I explained the position. | said
that if an iosurer has been persisiently
failing to comply with any directions given
to him by the Controller, or is being man-
sged in a manner detrimental to the
interest of the policyholders or sharehol-
ders or the public interest and farther
where the public interest or the interest
of the policyholders or shareholders requi-
red such a step, Government may by noti-
fication, acquire the Insurer. Thal corres-
ponds to what the Deputy Prime Minister
was reported to have stated in 1964. 1 do
not see why my hon. friend, Shri Fernandes,
is quarrelling with that.

ot wrel weimfte - A ® ) w o
wTw Wy B T fear ard

BHRI K. C. PANT : Mere repetition
ol one same or ooe phrase 18 DOl going to
change the argument.

— ot wnk wedwlie : Pyl ata-
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AET WY WTAR FEGHT 6T VETEW ¥
fear amdr

SHRI K. C. PANT : He mus! bave the
patience to tisten to the arguments advanc-
ed, just as | had the patience to listen to
him.

The other objectives also I explaified
at some length while moving the Bill for
consideration. | am happy to find that,
by and large, at least as far as the objec-
lives are concerned, all sections of the
House support those objectives : not neces-
sarily all of them to the same extent but,
by and large, there is a wide measure of
support for those objectives.

Some hon. friends took an ideological
pasition in this matter. 1 can understand
thiit in the case of those hoo. friends who
are commitied to that idenlogical position.
But those who can approach this problem
with a4 somewhat open mind, if they take
due note of all the complications and
involvements of this question, of the pecu-
liur nature of the business and other fac-
tors to which 1 will presently go, I hope to
persuade them at least to agree that what
government have done was the very best
that could be done in the circumstances.

1 find from the speeches that were made
that all the reasons advanced by me in the
opening speech and all the measures that [
outlined in that speech have not been
taken note of by the hon. Members who
spoke. | found Shri Nambiar chiding
Shri Randhir Singh for having made an un-
informed speech. Sir, il | may say so
with all respect, that was a classic example
of the pot calling the kettle black.

Then, my hon. friend from the DMK,
Shri V. Krishnamoorthi made a rousing
speech. But one thing | was happy about
was that he ook some intorest in pational
affairs and he brought o bear & oatiopal
point of view on this question. Some
criticism that | may have hud to face in
the course of his speoch Is more iban
componsated for by his taking s national
view of problems. But apart from Lhat,
he has used some very surong words, He
sald that this was an eoyewush. | listened
to his speech very carefully snd | think
ihat he is qullflhd 1o speak about eyswash
fur he upbraided this Government ay being
close 1o the Swatantra Party. What the
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facts arc all sections of this House know,
but I would like to ask him what the rela-
tionship of his party is with the Swatantra
Party. 1 would like to ask him where
their weight is going to fall in the Nager-
coil elections. [ would like to ask him
whether they do not lean on the Swatantra
Party in their home-State. To take that
position in their home-State and to build
up tbeir political strength ...

SHRI NAMBIAR (Tiruchirappalli) :
It is not on political ideology. That is to
fight the Congress. They have joined to-
gether to fight the Congress which is the
common enemy.

SHRI K. C. PANT : I know that. It is
& well known part of Marxist tactics at any
rate to make an alliance even with the
devll in such matters. But | did not know
that the DMK had also adopted those
tactics.

ot ol ool : gw qT A A
Afx g § gy & farg

SHRI K. C. PANT: 1 could under-
stand Shri Fernandes adopting that tactics.
But 1 did not know that the DMK had
also adopted that tactics. But what does
surprise me is that we here are charged
with supporting the Swatantra Party,
when the Swatantra Party is the
main base of their strength there, at least
an important element of their strength.
Does the spokesman of the DMK deny
this fact ? All that | am pointing out is
that strong words should not be used un-
necessarily so as to provoke such replies.
1do not mind their making such state-
ments. But 1 would ask him to get up
and say ‘No, we repudiate this alliance
with the Swatantra Party, and in the
Nagercoll elections, you will see what we
shall do ; we shall support the Congress.
Shri Kamraj Nadar Is there; he is a
progressive man’.

it wrel wemfiw | o wEiE, O
oY wwig st} § 1wyl 9T Ty wAr
t ‘

MR. DEPUTY-SPEAKER :

oA onjv ap armument.

No, that

T paoae
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SHRI K.C. PANT: 1 cansee that
there is still some open-mindedness in Shri
Fernandes, He is prepared to be per-
suaded. This is the first evidence that I
have seen of it. But what I was objec-
ting to was the use of strong words like
eyewash and things of that sort. They can
take a posture here in Parliament and try
to know the mind of the country that
way, but the proof of the pudding lies in
the eating, and we shall be watching very
closely where their weight lies in their
Madras politics where they count the most.

Many Members spoke about general
insurance as though they were proceeding
on the assumption that general insurance
was similar to life iosurance and that if
life insurance was nationalised, then
ipso facto general insurance must also be
nationalised. In fact, ope Member bhad
referred to it as a younger sister or younger
brother of life insurance. But actually
there are some fundamental differences
between the two, and this problem cannot
be understood properly unless we have
understood this basic difference between
life insurance and general lnsurance.

Life insurance is essentially a long-
term contract and sometimes, thls endures
even for as long as 60 years or so. Itisa
combination of a recurring deposit and a
cover against death and this npecessitates
the accumulation of large funds which are
several times the annual premium income
of the life insurance company and it also
involves long-term investments. On the
other hand, general insurance is a short-
term contract, and in most cases it is for
one year or so. After that, if the con.
tract has to be contioued, it cannot be
the old contract but it has to be a fresh
contract.

SHRI HIMATSINGKA (Godda): It
may be even less.

SHRI K. C. PANT : Sometimes, it fs
very much less. In the case of a plane
journey for insurance, you insure yoursell
only for a short duration and the contract
may last for a few hours only till you
arrive safely at the other end. In the case
of life insurance, as 1 bave sald, the reserves
are several times the premium income. But
in the case of general insurance, they are

e ADONY, @0 10, 50 ner cant of the annyal_pre-
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mium. So, this is one aspect which has got
to be remembered.

The second aspect that has got to be
remembered is thet whereas in life insu-
rance, by investing a modest amount in
the share capital of a life insurance com-
pany, the financier can acquire control
over vast funds of the life insurer, this
does not hold in the case of general
insurers. In fact, general insurers are
scekers after patronage and they do oot
have any power, economic or otherwise.
This fact must be understood, and the
contract between life insurance and general
insurance would be clear from the fullow-
ing figures.

The assets of all Indian insurers trans-
acting general insurance business are about
five times the paid-up capital and free
reserves. In life insurance, before nationali-
sation, the ratio was 130 : 1. Therefore,
you will see that this is the basic difference
between life insurance and general insurance,
and unless this is clearly kept in mind we
may be led astray and we may build our
case for mnationalisation of general insu-
rance on the assumption that it is very
similar to life insurance and that the same
arguments and the same advantages apply
in both the cases. They do not, as | have
just pointed out,

One argument that is always advanced
is that if we nationalise we shall get huge
funds for the plans, for social welfare
schemes and the like. 1 have already ex-
plained that these contracts are short-term
ones, and, thererfore, there is pot much
accumulation of funds in general insurance.

SHRI GEORGE FERNANDES
Rs. 1.25 crores.

SHRI K. C. PANT 1 Let me spell out
why this is so.

In general insurance, as I said earlier,
most of the policies are annual policies.
Then, the insurance companios have to meet
claims, pay out expenses and commission
to agents out of their premium Income. It
is not as though the premium income is
an absolute income and no expenditure has
to be met out of it. That impression was
sought to be created. That is oot a fact,
and whatever remains goes towards build-
ing up reserves and dividend payments.
One hon. Member mentioncd the large
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dividends that were being paid. That also
comes out of this. There is no scope in
general insurance for accumulating reserves
as In life ipsurance ; this is the reason that
the amount which could be secured for such
investment is negligible .. ...

NAMBIAR : What does it
It is makiog huge profits.

SHRI
show ?

SHRI K. C. PANT : 1 shall give him
the figures. As [ have said, I shall try to
persuade him ; though | do not hope that
he will accept it here on the floor of the
House | hope to persuade him to accept
that what we have done is the best,

it ool oY : oot e O
SRR E CE NI C R I S
@ wEAIiw weafagy w1 fggra &, IEwT
or fremr f g wr g

“Investments form a good part of
the tota! assets of general insurance
business. At the end of 1966. the
figures stood at Rs. 44 crores and rose
to Rs. 47.5 crores at the end of 1967,
Of the total investments, Government
securities accounted for Rs. 8.6 crores
and investments in shares and deben-
tures in India in the private sector for
37.8 crores. Thus, it is clear that a
greater part of these total investments
was in industrial securities.”

AT eg R E o e
g § fe qar adf § ©7% q@

Mgsmewwron: fat vy wr
ey qry g7 A4 @ & o N W ey
@ § I & gaar on T §, Ay gR
wrk Ot fredt 7t

SHRI 5. S. KOTHARI (Mandsaur) : |
would point out that the figures which
Shri Fernandes has given include also the
investment in respect of liability for un-
expired risks that nmmy account for a few
crores of rupees.

SHRI K. C. PANT:
koow about unexpired risks.

oft wreh wodfte : W Y & oY ey
faar fw gz a1 foew wew g9 o wn

w8 & § fs wrorgarad feew gn At
AR § ) ‘

He does not
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SHRI NAMBIAR : It is clear.

SHRI K. C. PANT : Everything will
become clear, but do not get uncomforta-
ble ; hear patiently. That is all I request
you.

Shri Bedabrata Barua also mentioned
these figures. He talked of the investible
ineome of insurers being Rs. 75 crores out
of which Rs. 15 crores were the share of
the public sector, Rs. 15 crores of the
foreigners and so on. These are figures of
premium income and not of investible in-
come which is much less. 1 want him 10
understand that ; but he too is not here
now.

As 1 cxplained earlier, the whole of the
premium income is not available for invest-
ment because certain expenditure has 1o be
met out of it.

Now I will give you a concrete instance
of one year so that you understand the
anatomy of the thing fully. 1 will give
you the cxperience of All India insurers
during the year 1966 so that there is no
confusion about it. Out of atotal net
premium income (Shrl Geirge Fermande¥ :
Rs. 60 crores) of Rs. 74 crores —more than
Rs. 60 crores ; 1 am not keeping aoything
back ; let him have no apprehension on
account of that—57 per cent was paid out
as claims .. ...(Interruption).

sit ok wevdiw o gad fRad Aing
s 1 & g e & g s w7
gEI T awar g

SHRI K. C. PANT : My hon. friend
should not always pay attention to bogus

claims. | do not pay any attention to his
bogus claims.

off W FARRw ¢ qTTERY 48 §TAT
w1fgd, ag wiosr faedard &

SHRI K.C. PANT 1 Out of a total
net premium income of Rs. 74 crores, 57
per cent was pald out as claims, 36 per
cent as commission and expenses of mana-

gement ... ... (Interrupiion).

o o’ ekt T A Al
& wawr g 3 & fd darcf
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MR. DEPUTY-SPEAKER : No more
interruption, please. I will request the hon.
M inister also not to yield.

SHRI K. C. PANT :
ing ; 1 am made to yield.

Tam not yield-

Thus the margin available for making
investments and paying out dividend is
only 7 per cent which comes roughly to
Rs. 5 crores. In his enthusiasm Shri
Fernandes mentioned Rs. 4,000 crores as
being the annual profit, but when I gues-
tioned him he corrected himself and came
to Rs. 4§ crores.

st wrof SR gAY FiEE F W
g1 B FT ATAT 21 NEAX IH QG
AT FT FTZ AT ZFIT FI1 A97 T EF
¥ #rr 2 Mar ?

MR. DEPUTY-SPEAKER : The hon.
Minister can also correct the hon, Member.
He should not monnpolise correcting the
Treasury Benches.

SHRI K. C. PANT: Unlike him, I
straightaway said that he corrected himself.
I only waat the reciprocity of that grace-
ful gesture.

ot widf sTRw: & @ sw@r g,
afpa & v 78 7@, o ¥O fasaa

2

SHRI K. C. PANT : To wind up this
argument, when we contrast life insurance
with general iosurance, in life insurance
the invested assets fincrease aonually by
over Rs. 100 crores but here, as 1 have just
now explained, it is something about Rs. §
crores. Therefore the contrast between the
two in so far as generation of resources is
concerned is obvious. [ do not need to
labour that point.

Apother argument that is advanced is
that huge profits are made. Now we come
to profits from iovestible incomes. Profits
made by all the insurers together are loss
than Rs. 4 crores per annum. Thig is a very
modest amount compared to the total funds
employed in business. And the profits are
not certain proflts because this is a riaky
business. This, again, 45 known to most
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hon. friends who are informed on the
subject that this is a risky business.

In the UK which is the home of gene-
ral insurance, general insurance companies
ran into a series of bad years. Their op-
erations were showing losses year after
year. By mationulising the business Govern-
ment would thus be embarking on a busi-
ness which is risky with no certainty of
profits.

Not only this, as my hon. friend, Shri
Fernandes, repeatedly says, there is danger
of fraud in this. He himself acknowledges
this. It is well known that there is
scope for fraud in general insurance Re-
sort to arson is also not unknmown. My
hon. friend, Shri Barua, referred to this
aspect also. He said that if you nationa-
lise general insurance, there may be collu-
sion, a rise in the claims and so on and so
forth. He was not against nationalisation
but he pointed out that these were the
risks involved. This is only a realistic
statement. You should be realistic in your
assessment of the risks involved in any
business into which you want to get.

SHRI NAMBIAR : In insurance there
is always risk. You have to take the cal-
culated risk.

SHRI K. C. PANT : This is the diffe-
rence between life insurance and general
insurance.

SHRI NAMBIAR :

SHRI K. C. PANT : General insura-
nce is risky, as I pointed out, the profits
are small and the possibility of fraud is
much more than in life insurance.

Not only it is much more but the vehe-
mence with which my hon. friend, Shrl
George Fernandes, made the point would
prove to the House that the danger is very
real. He is prepared to prove his case
with instances. What do 1 have to say in
the matter? Does he want the public sec-
tor to get into it.

SHRI GEORGE FERNANDES 1 No.
UAT WY TN &, ar f gmue
fatar w1 @rg A wsmm & ar
ag w2 W g fE& facer w1 s
Ny e @ R AU omeere ¥
foreare &, arer o fardy & werrdy

Even otherwise.
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SHRI K. C. PANT : That Is all right.
Yet, it does no defeat the argument. There
is potential fraud in it. That is well
koown. What I am saying Is that we
have to consider this matter of nationalisa-
tion from a totality of factors that will
affect the particular question. First of all,
you have to see if there Is any need to be
met or a soclal purpose to be achieved and,
then, the Government should bring forward
a Bill for nationalisation. Certainly, there
Is no question of taking any inflexible l'ne.
The first question is : How much money
does it bring ? It does not bring much
money. The other question is: How
much profit does it generate? 1 have
shown vou that it does not generate much
profit. Is there much to be galned by
entering the business which s Inherently
risky and which may expose the Govern-
ment to losses ? I ask my friends of the
public sector whether this Is the industry
in which they would like the Government
togetin. I ask them with all sincerity
and io all seriousness.

The better course for the Government
would be to see that the objectives which
I mentioned earlier, in my openlog speech,
are achieved and that we do exercise neces-
sary control, for overall social ends, over
this particular business without getting in-
volved in ruoning the busliness which in-
volves the risks that I mentioned and does
not bring sufficlent returns. This Is the
sum and substance of what this Blll secks
todo. I hope my hon. frlends are per-
suaded in this matter.

SHRI NAMBIAR :
ing the AICC Resolution.

SHRI K. C. PANT 1 You have been
correcting for years. Why not we also do
it ?

Then, my hon. friend, Shrl Barua, made
the point that public sector general insura-
nce should expand. He also made the
poiot that so far as public sector under-
takings §o, their business should go to the
public sector general Insurance. This is
being done. We are, certalaly, aware of
the desirability of this step and we have
taken the step. We have written to all the
public sector undertakings, We want them
to give thelr general insurance, both within
direct control and even Indirect eontrol, to
the public sectof general insurance.

You are correct-



2 * Insurance

SHRI BEDABRATA BARUA :
{ostitutions also.

Aided

SHRI K. C. PANT : That is different
matter, What is directly under us, we
have told them.

Then, my hon. friend, Shri Vikram
Chand Mahajan—-he is not here— said that
you enable the policy-holders to participate
ih the management of these companies.
This, again, is a misconception which
arises from, unconsclously, thinking of
policy-holders in general insurance on the
same lines as policy-holders in life insu-
rance. In life insurance, the policy-holders
have a stake In the business. But in gene-
ral insurance, the policy-holders have no
long-term interest. In fact, as 1 stated
earlier, some of the coniracts may last only
for a few hours. Therefore, their associa-
tion with general insurance business is very
translent and there is no need for repre-
sentation of such transient interest in the
management of these companies.

He also referred to depositors without
realising that there are no depositors in the
general insurance business. This is the
trouble that there are so many misconcep-
tions about this matter of general insurance
which need to be cleared before this point
Is fully understood,

Now, | come to yet another misappre-
hension with regard to the role and the
function of the Advisory Commitiee. The
various hon. Members made a number of
suggestions regarding the composition of the
Advisory Committee.

The sole function of this Commilttee, if
they look to the Bill, is to ‘regulate the
rates, adventages and terms and condi-
tions’. What does this phrase meon ?
This means only that the premium rates
and the polizy conditions of general insu-
rance companies will be regulated by this
Comm'tiee. This is not a new Committee.
Such committees or committees similar to
this have been in existence for a long time,
and they were given statutory recogaition
as longago as 1950. What we are now
doing is that, whereas previously these
committees were constituted only of non-
officiuls, now we bave brought the Control-
ler into these committees and we have
made him the Chairman. .
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There is no important change In the
functions of the Committee. What are
the functions of the Committee ? So for
as life insurance companies go, fxing of
premium rates in lifo insurance companies
is done by actuaries ; they have actuaries
who do this. In geperal insurance, 8 com-
mittee is needed only because all tariff
companies quote common rates, and the
Commitiee has, therefore, to consist of
elected representatives of insurers.

Another point was raised as to why we
should have representatives of foreign in-
surers on this Committee. The reason is
that because foreign insurers are also
bound in so far as tariff rates go by the
decisions of this Commitiee, they 100 have
to be represented But | can assure my
hon. friends that the representation that we
huve given them is no larger than their
share in the business in the country ; their
representation reflects only their share in
the business in the country, Since they
have had a long experience in this line,
their association also gives us the advantage
of that experience.

I did mention in my opening speech,
and 1 want to repeat it, that this Com-
mittee has a limited function, aod it is a
function which is actuarial ; it decides the
premium rates and so on. This is a speci-
alised function and you need people with
specialised knowledge, people with actua-
rial knowledge, to discharge this function
appropriately. As 1 did say earlier, the
first task of this Commitice would be to
put collection and collation of statistical
date on a scientific basis. So, If these
functions of the Committee are borne in
mind, the actuarial functions, it will be
appreciated that persons who do not pos-
sess the necessary knowledge, the pecessary
insurance experience, the necessary actua-
rial qoalifications, however eminent they
may be otherwise in other fields, cannot
coniribute usefully to the functioning of
this Committee. The represenlatives of
employees a'so, whatever other functions
they may be able to discharge well, cannot
function usefully on this Committee....

SHRI NAMBIAR : They ‘can help
them with their experience.

SHRI K. C. PANT : 1 have explained
the scope of the¢ Commmittes. It Is "y



. ITnsurance
. technical ; it I a specialised ome; it is
only an actuarial function, and actuarial
function requires a certain amount of train-
ing and a certain amount of background ;
it is not on other policy matters ; it is only
-an  arithmetical exercise...(Interruptions).
You all know very well the actuarial fumc-

tions, If the hon. Member wants to know the

details, we can certainly educate him later,
but, 1 think, he understands basically what
are the functions of the Committee . ......
(Interruptions). Surely, these are technical
functions which you have to leave lo tech-
nical men. How can you dispute that 7

SHRI NAMBIAR : One of the em-
ployees can also be a technical maa.

SHRI K. C. PANT : He may certainly
be a technical man in other fields, but not
necessarily in this. A man who drives an
engine may not be able to drive a plane.
This point is, some technical knowledge is
required...

SHRI NAMBIAR : He can sit for a
discussion on engine repair, not for driving
a plane.

SHRI K. C. PANT: If even this
statement is disputed, then it becomes very
difficult.

I come lo another matter which was
dealt with by several hon. Members, and
that was with regard to the Consultative
Commitiee. Several members suggested
that the Controller should not be the
Chairman of the Consultative Committee.
Quoe or Iwo members suggested that the
Committee’s decision should be binding on
the Controller.

Again, | must make it clear that the
functions of 1he consultative committec do
pot extend over the entire duties of the
Controller, but it is only in respect of cer-
tain specific powers newly introduced by
this Bill and I have, in my opening state-
ment, specified exactly which of the powers
“are affected and which of the powers are
fovolved. These provisions are more fin
the nature of penal provisions for erring
insurers and not a code of conduct 10 make
_good ones better. This has 1o be under-
‘stood. Therefore it is inappropriate lo
think ol eminent men outside the invurance

“ ficld on the consultative commitics. And
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again, the advice is not binding. [ would
like you 1o understand that Some per-

sons wanted that to be bioding, but we
have deliberately made it not binding so
that the Cootroller who has a statutory
function to perforro performs it properly.

SHRI S. 5. KOTHARI : Why do you
want him to be the Chairman ?

SHRI K. C. PANT :  Well, I will ted
you. 1 want himto be the Chairman
because¢ the primary responsibility for ad-
ministering the Act should be that of the
Controller and has, in fact, been performed
by the Controller. That is what we are
doiog in this Act. And, this consuliative
committee Is not intended to be an appel-
late commiitee as that is provided for
otherwise and this is not an appellate body
at all.  You may say this is a body which
gives an informed second opinion on a
question, within the purview of the ques-
tion, in respect of matters brought within
the purview of this particular coramittee.
That is all that it does. It gives an in-
formed second opimion. While the opi-
nion would be valuable and would be
given due coopsideration by the Controller
(and ope can expect healthy conventions to
evolve in this respect), | do not think we
should do anything that would take away
the position which tbe Controller has, as a
statutory officer, in respect of ull these
decisions. That is his statutory obligation.
Therefore, this is the basic poiot why we
want him to be the Chairman of this body.
We have provided for appeal to the
Central Government and that provision
should give compleie assurance Lo insurers
against any arbitrary exercise of autho-
rity.

SHRI 8. S. KOTHARI :
appeliate tribunal.

SHRI K. C. PANT : ‘I will come to
that. While considering any appeal the
Central Government will have the entire
record before it— not only the opinion of
the Controller but the opinions of the
members of the committee and all of them
will be taken into account before arriving
at any decision. Therefore, the opinion
of the other members will not be disre-
garded. That is why | said earlier that
thore should be no misappreh aod oo
grievance in this gegard,

Why not
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[Shri K. C. Pant] :

Shri C. C. Desai has expressed a fear
that the Controller would by-pass the con-
sultative committee. The relevant section
clearly lays down that before exercising
uny of the powers specified in that section
the controller must consult the consulta-
tive committee. So that fear is unfounded.

Now, another reason why the Chair-
/man has to be the Controller is that there
may be many occasions when official files
peed to be referred to. And, the Control-
ler or the Chairman may have to see what
the Government has done in regard to
other companies and other cases. Access
1o these official files would not be possible
in the case of a non-official Chairman.
From this point of view also an official
Chairman, in this case the Controller, is
ubsolutely necessary.

You have raised the point, why not an
appellate tribunal. Well, I think (and |
mean no disrespect to judlcial authority)
you will appreciate that if there is an
uppeal to a judicial authority then there
would be procedural delays one can-
not help and that would prevent expedi-
lious action belng taken. We want to en-
force the provisions of the Act as expedi-
tiously as possible. Therefore we cannot
accept the suggestion for having a tribunal
us the appellate body.

SHRI 8. S. KOTHARI : Our fear is
this. The official in the Central Govern-
ment Is the guru and the controller is in a
sense, @ sishya. If the sishya's suggestion
comes to the gwrw, he will only endorse
that. They are all Colleagues in a way
and an appeal to one from the decision of
the other may not give the requisite
resulis. That is why we suggested this
appellate tribunal. Anyway, It is for the
Government to decide.

SHRIK.C. PANT: 1 am glad he
has conceded the right to Government to
decide.

SHRI S. S. KOTHARI :
a majority.

They are in

SHRI K. C. PANT: Bul tbe whole
point is that the Central Government are
the appellate body. The appeal is to them;
it is not to some officers. There aro officers

io the Central Governmecot, If one doubt- .
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ed the approach in these matters and their
bona fides, that is another matter. They
do exercise a lot of authority and are
supposed to, and on behalf of public inter-
est, they are supposed to. When the
appeal is to the Central Government,
others, apart from the officers, are also
involved in the process. So 1 think, all in
all, my hon. friend will realise that appeal
to the Ceniral Government is the best
guaranice available, perbaps better than
even the other ones he has in mind.

SHRI S. S. KOTHARI : Government
never want separation of powers ; they
want legislative, executive, judicial, all
powers together. This Is negation of
democracy. Anyway, that is in a wider
context.

SHRI K. C. PANT :
wide context.

There was some reference made to the
powers of the Controller. Here again, two
widely differing points of view were
expressed. One was that they aro exces-
sive ; | think Shri Kothari called them
Draconian powers. 1 hear the phrase
‘Draconian powers’ from him very often.
On the other hand, some hon. friends
suggested that these powers are not enough;
I think Shri Fernandes said there are
powers and asked, are they enough ?

If they go into the Bill in detail, they
will find that the powers, in the words of
Shri Barua, are plentiful. They are plenti-
ful and adequate. Certainly for the
purposes we have in mind, they are suffici-

That is a very

ent. 1 fail to understand the argument
that the other may not give the
Controller should not have powers.

What is this social control Bill about if the
Controller is not to be given powers to
control ?

Therefore, | hope Shri Kothari will
give cool thought to this particular ques-
tion and understand that without this
essentlal control, the whole Bill becomes
infructuous and meaningless.

SHRI S.S. KOTHARI: The only
question is whether it should be excessive
or mild control.

- MR. DEPUTY-SPEAKER :
losing time.

We are
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SHRI NAMBIAR :
of mild control ?

Insuranie
What is the use

SHRI S. S. KOTHARI : Normal con-
trol.
SHRI NAMBIAR : 1If at all there is

control, it must be stroog control.

SHRI 8. 5. KOTHARI : Shri Nambiar
it always for bureaucratic authoritarian-
ism. That is his philosophy, a reflection
of the international philosophy to which he
subscribes. y

SHRI K. C. PANT: This pleasant
dialogue between Shri Kothari and Shri
Nambiar is one to which we are perpe-
tually accustomed. Let us get on with the
busioess in hand.

I think Shri S. M. Krishna expressed
the fear that politicians may be appoinied
as Controllers or Chairmen. | think he is
2 new member and | should draw his atten-
tion to the fact that it is not for the first
time that it is proposed to appoint a
Contgoller. There has always been a
Contsoller of Insurance ever since Lhe
Insurance Act was enacled in 1939 ; it is
not as though the Central Government can
appoint anybody they like. There are cer-
tain qualifications prescribed. The Act itself
provides :

“The Central Government shall have
due regard to the following considera-
tions, namely, whether the person to be
appointed has had experience in
industrial, commercial or insurance
matters and whether such person has
actuarial qualifications”.

SHRI LOBO PRABHU (Udipi) : He
is only a Depuly Secretary now.
SHRI K. C. PANT: A Deputy

Secretary may fulfil these qualifications and
be there. This certainly can be looked
ioto. As 1 said, these are the qualifications
provided.

Therefore, thcre need not be this
fear or apprebension that politicians may
be appointed. | do not know why politi-
cians are so much sgainst their own tribe.
] have never understood this. In this
House time and again  member
allor member geis up and sy
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that we should see to it that a politi-
cian does not get it. Here we are, all of
us for better or worse, some brand of
politicians. It is a kind of masochistic
pleasure that we get out of denigrating our-
selves.

Another point was raised regarding
reinsurance abroad and the point was made
that  considerable drain of foreign
exchange is incurred because of this re-
insurance abroud, and it was suggested thate
this drain should be stopped either by sett-
ing up reinsurance facilities withia the
country or by restricting reinsurance
abroad. This is a point which | want the
House to understand carefully. It is per-
haps not appreciated that in insurance it is
extremely difficult for any country (o
be self-contained. The spreading of
insurance in the world market is a
very essential Part of general insurance.
There are some very large properiies in our
country requiring insurance such as the
public sector industrial complexes, aircraft,
ships etc., and even a part of the risk on
these properties cannot be borne by
insurance in India. Reinsurance abroad in
such cases is unavoidable. Such reinsur-
ance may in a run of years show a drain
of the amount of profit earned by the
foreign reinsurers, but on the other hand
we are protected from the possibility of
having suddenly to face very large losses,
especially those which require 10 be replac-
ed from foreign exchange resources.
Moreover, insurance always implies fluciua-
tions and it is not that the business consis-
tently leads to foreign exchange drain only.
I shall give @ few instances. During the
year 1965 this country got a foreign
exchange gain to the extent of about
Rs. 4.7 crores, and again in 1966 there has
been a foreign exchange gain of Rs. 6.9
crores. If reinsurance bad not been made
abroad during these years we would have
been required 10 find foreign exchange
from other sources. Nevertheless, | accept
the point that we should not allow any
unnecessary reinsurance \o be made abroad,
Therefore, powers have boen taken to
scrutinise reinsurance treaties and call for
their rectification if they are titled aguinst
national Interests. That has been provid-
ed for. With these powers one should
expect this outflow of foreign exchange
should cease. | think that the natural
soxisty of boo. memben oo this score wil
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have been allayed by the advantages and
disadvantages that have been placed before
them.

Coming to the gquestion of Surveyors
and Loss Assessors which was raised by
some hon. Members | have to point out
that the provision in the Bill might cause
hardship in the case of assessors who
do not possess the technical qualifi-
*cation and are at present practising either
as Surveyors or Loss Assessors. The
Bill requires that such persons in order to
be eligible to obtain a licence must have
been in practice at least for seven years. [
appreciate the point that has been made
that the provision in the Bill would mean
hardship to those who have set up practice
recently and who could not possibly have
foreseen that such a provision would come
fnto being. 1 shall keep this in mind and
take a sympathetic view when amendments
to the concerned clause are taken up.

My hon. friend Shri C. C. Desai raised
the point that the provisions of Bill should
be applied equally to the Life Insurance
Corporation, Public Sector Corporations
and to general insurance companies, and he
suggested that the entire Insurance Act
should be made applicable to the public
sector. As far as the subsidiaries of the
LIC are concerned, they have to comply
with sll the requirements of the Insurance
Act.

Insurance

They do not enjoy any special privilege.
Certaln provisions of the Insurance Act
already apply to the LIC and with the pro-
posed new provisions all relevant provisions
of the Act will apply to the LIC. So far
as its general Insurance business is concern-
ed the LIC will not enjoy any special pri-
vilege as only those sections are excluded
which it would be impraticable to apply.
For instance Sec. 6A regarding capital
structure §s not applied. Obviously we
cannot apply it. Sec. 7B regarding invest-
ments is applied, The brief point is that
the LIC would not enjoy a privileged posi-
tion. 1 can assure the hon. Member on
this.

Lastly there are umendiments to the
effect that the Bill should be circulated for
eliciting public opinion. These umend-
ments were moved earlier also and they
wege rejected. Now there Is much lgss
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reason for accepting these amendments
because the Joint Committee has gone into
the whole policy. It has received a large
number of memoranda. It has heard
evidence from a large number of concerned
persons and as the report of the Joint Com-
mittee indicates these amendments were
moved and rejected. 1 hope the strength
of the arguments [ have placed before them
will appeal to them and at least the reason-
able part of their mind will be satisfied by
the appeal that | have made and they will
not press these amendments.

SHRI S. S. KOTHARI rose—

MR. DEPUTY-SPEAKER :
allowing you.

1 am not

I will now put the amendments for cir-
culation to the vole of the House—Amend-
ments I, 2,3 and 15.

Amendments Nos 1, 2, 3 and 15 were put and
negatived.

MR. DEPUTY-SPEAKER :
questlon is :

MNow the

“That the Bill further to amend the
Insurance Act, 1938, so as to provide
for the extension of social control over
insurers carrylog on general insurance
business and for matters connected
therewith or incidental thereto, and
also to amend the Payment of Bonus
Act, 1965, as reported by the Joint
Committee, be taken into considera-
tion."

The motion was adopted.

MR. DEPUTY-SPEAKER :
now take up the clauses.

There are no amendments to clauses 2
to 5. The question is :
“That clauses 2to 5 stand part of
the Bill."

The motion was adopted.

We will

Clauses 2 to 5 were added 10 the Biil.

MR. DEPUTY-SPEAKER : The Busi-
ness Advisory Committee had allotted 5
hours and there was a demand that time
should be extended. 1 have already siid
that you can go back to the bysigess Al
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visory Committee. 1 have seen the report
vesterday. MNobody asked for extension.
Therzfore 1 will stick to the time limit and
keeping in view that we have already
exceeded the time, 1 will allow only one
hour for clause by clause consideration.

st wy fowd : w19 Y 0% wer W
w1 sfawe &

MR. DEPUTY-SPEAKER : What I
would suggest is that to save time, only
important amendments should be premitted.
There are several amendments.

SHRI S. M. BANERJEE (Kanpur) :
May I suggest that you read the amend-
ments and suggest which are important.

MR. DEPUTY-SPEAKER :
accept my decision, 1 um prepared.

If vyou

Clause 6—( Amendment of Section T)

SHRI BENI SHANKER SHARMA :

(Banka) :
Page 4, line 10,—
Sor “total” substiture
“net” (4)
Page 4, line 15,—
for “total" subsriture —
“net” (5)
Page 5, line 25,—
Sor “total"” substitute
“net” (6)
Page 5, line 34,—
Jor “total" substituge “‘net” (7)

1 beg to move :

SHRI ABDUL GHANI DAR (Gurgaon):

1 beg to move :

Page 4, line 10,—
Jfor “total gross™ substiture—

“oet™ (3D

Page 4, lioe 15,—
Jor “total gross™ substlrute—

“pet” (32)

Page 5, line 25,—
for “total grom” substirite—

“pet™  (33)
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Page 5, line 34—
for “total gross’ substiture—
“net” (34)

SHRI NAMBIAR : I beg to move :
Page 4. lines 34 and 35,—
for “‘one hundred and fifty thousand™
substituge *‘five hundred thousand™
(49)

Page 7, line 28,—
for “two extensions” substitute—
“one extension'™  (50)

Page 8, line 2,—
Sor “ten® substiruge—
“fify™  (51)

SHRI S. M. BANERJEE : 1 move all
my amcndments along with those who have
moved the same.

MR. DEPUTY-SPEAKER : The amend-
ments of Shri George Fernandes and Shrl
S. M. Banerjee, Nos. 75, 76 and 77, are the
same as Nos. 49, 50 and 51.

SOME HON. MEMBERS ro'e—

MR, DEPUTY-SPEAKER : Now, Shrl
Beni Shanker Sharma. We have to finlsh
100 amendments. Just two minutes,

SHRI NAMBIAR : Sir, this is not
possible.

MR. DEPUTY-SPEAKER : You should
have gone to the Business Advisory Com-
mittee.

SHRI1 S. M. BANERJEE : The House
is supreme.

SHRI BENI SHANKER SHARMA :
When this Bill was sent to the Joint Com-
mittee, we discussed the matter for three
days. Bo far as the clauses were concern-
ed, there also we had only one day's time
and | may tell you that, with a full sense
of responsibility, the time given to us or
the time that we had at our disposal there
was not sufficient to deal with all these
matters.

For example, the omendment that I
have suggested here is, that In the place of
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total gross premium it should be the net
gross premium. Formerly, in the original
Act, a deposit of Rs. 1,50,000 was provided.
In the amending Bill, it was suggested that
this deposit should be increased to Rs. 20
lakhs. After some discussion we decided
that instead of Rs. 20 lakhs, this amount
rhould be reduced to Rs. 10 lakhs in the
case of those insurers whose premium did

»not exceed Rs. | crore and Rs. 20 lakhs
may be prescribed in the case of those
whose premium income exceeded Rs. |
crore. Unfortunately, Shri K. C. Pant
was not there ; Shri Morarji Desai was
there. The matter as to whether it meant
the total gross premium or the net gross
premium was not thrashed out there and it
was left to the draftsmen. [ can tell you
with all sincerity that this matter as to
whether it should be the gross premium or
the net premium was not decided.

1 would now like to draw your atteation
and the attention of the House to the fact
that there is a gulf of difference between
total gross premium and net gross premium.
Qur intention in the Joint Committee was
to help the smaller insurers. The premium
income of companies which have gross
income of Rs. | crore, is actually not Rs. 1
crore. They have got to reinsure, und
their net premium income is the gross pre.
mium plus or minus. as the case may be,
the re-insurance premlum. This is a very
important point, and this has been missed.

MR. DEPUTY-SPEAKER : The hon.

Member's time is up.

SHRI NAMBIAR : Sir, at this rate,
we cannot proceed. This [s like the cara-
van flying.

MR. DEPUTY-SPEAKER : Do not
get agitated. Resume your seat.

SHRI BENI SHANKER SHARMA :
1 am making a yery important point. So
far as the bigger insurance companies are
¢oncerned, you will be helping them in-
directly at the cost of smaller ones and
about which my friends have been clamour-
ing so much. For example, companies like
the New India Insurance Co., or such other
companies will not feel the pinch of this
difference, but so far as the smaller and

mediumesized compadies are congermed,

DECEMBAR 6, 1968

P.M. 10 Comm Report 40

they wili be thrown out of business. Ons
reason for reducing this deposit from
Rs. 20 lakhs to Rs. 10 lakhs was that the
smaller and medium-sized companies should
also be enabled to exist and carry on their
business. I submit that this matter was
not thoroughly thrashed out in the joint
Select Committes. The hon. Minister will
agree with me that in fixing the deposit of
Rs. 10 lakhs and Rs. 20 lakhs, gross pre-
mium should not be taken into account and
it is the net premium that should be taken
into consideration, that is, the gross pre-
mium earned in India minus the relnsura-
nce premium that is paid to the reinsurers.

15.00 brs.

SHRI NAMBIAR : Sir, 1 can ap-
preciate your hurry, but the difficulty is
that it is such an important Bill with so
many clauses that even to understand my
argument, even for a person like you who
is very much learned, it will take tims, be-
cause, the whole clause has to be read and
the amendment has to be read. Therefors,
I request you to show me a little bit of
!ndulgence.

Clause 6 amends section 7 of the princi-
pal Act, which is very important. It says
that where there is a gross premium relurn
to the extent of Rs 1 crore, the amouat to
be deposited is only Rs. 10 lakhs. Previous-
ly it was Rs. 20 lakhs, but the Joint Com-

mittes reduced it to Rs. 10 lakhs. 1 am
sorry for that,
MR. DEPUTY-SPEAKER : The hoa.

member may continue on the next occasion.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Feorty-First Report

SHRI BHALJIBHAT PARMAR (Dohad):
I beg 1o move :

“That this House do agree with the
Forty-first Report of the Committee on
Private Members’ Bills and Resolutions
prescaied to the House om the #4th
December, 1964, '



